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BEFORE TFM HON'BLE NATIONAL GREEN TRIBLTNAL, PRTNCIPAL

BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 689/2023

SANJAY KUMAR .... APPLICANT

VERSUS

LINION OF INDIA & ORS .... RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPOI\DENT NO.2 IN

COMPLIANCE OF ORDER DT. 07.08.2025

I, Rananjay Singh, S/o- Sh. Rameshwar Singh, Aged 54 Years working as

Superintending Engineer, office at Transport Bhawan, New Delhi do hereby

solemnly affirm and declare as under: -

1. That I have been authorized by the competent authority to file the present

reply affidavit and well aware about the facts and circumstance of the

issue involved in the Original Application.

2. That in the present original application, the grievance raised by the

applicant is that NHIDCL has failed to take action for the construction of

Landslide Protection Gallery, Slope Protection Work and River

Protection Work at Gangotri National Highway, District Uttarkashi,

Uttarakhand.

3. That this Hon'ble Tribunal vide order dated 07.08.2025 directed the

Respondent No. 2 to hold a meeting with high officials of BRO and

NHIDCL to ascertain and fix the responsibility, and ensure that the

requisite protection work is done.

4. That on the directions of this Hon'ble Tribunal, under the Chairmanship
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of (Rs't&H), Ministry of Road Transport and Highways, Govt.

2
565



of India, a meeting was held on 01 .09.2025 with the Director General

(Boarder Road Organisation) and Managing Director (NHIDCL).

A copy of the Minutes of the

Meeting dated 09.09.2025 is

annexed as Annexure-A.

s. That after the detailed deliberations and discussion in the meeting,

the following decisions were taken:

a. That NHIDCL informed that the Defect Liability Period

(DLP) of three projects executed on NH-34 has been

completed, namely:

(a) Construction of Road, Bridge & Slope protection work of

landslides at Barethi (Existing Km 100.300 to Km 101.060) in the

State of Uttarakhand, Length: 760m (DLP Completed on

30.04.202s).

(b) Protection works at Nalupani Landslide Zone (E*. Km

123+080 to Km 123+480, Krn 123+665 to Krn 123+740 andKm

' iZZ*170 to Krn 123+970) section of NH-34, Length: 675m (DLP

Completed on 1 5.01.2024).

(c) Construction of valley side slope stabilisation treatment,

including drainage, cross drainage work and pavement in Dharasu-

Gangotri at Nalupani road from Km. 123.080 to Km. 123.970 on

NH-34 and stabilisation of dumping zone in the State of

Uttarakhand, Length: 890m (DLP Completed on 09.08.2025).

That it was accordingly directed that these stretches be handed over

immediately to BRO for maintenance, and there is no requirement

for a Tripartite agreement for these.
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b. That as regards the fourth project, namely the Landslide Protection

Gallery work at Barethi, NHIDCL apprised that due to non-

fulfilment of maintenance obligations by the EPC Contractor, a

termination process has been initiated. The Hon'ble Chair directed

NHIDCL to resolve the contractual issue by 30.09.2025, after

which the said stretch will be handed over to BRO.

c. That BRO has already submitted a Detailed Project Report (DPR)

for protection work at Barethi, and the Additional Director General

(North), MoRTH, has been directed to examine the same on

priority so that stabilisation works can commence at the earliest.

d. That BRO raised concern regarding funds for short-term

maintenance of handed-over stretches. It was directed that BRO

prepare and submit an estimate, while urgent needs be met from

existing general maintenance funds.

e, That it was further clarified that in case of litigation or contractual

disputes concerning works executed by NHIDCL, the

responsibility will rest with NHIDCL if the cause of the dispute

arose prior to handover, and with BRO if such cause arises after the

date ofhandover.

6. That the Respondent No.2 has directed both the respective Organisation

i.e. Boarder Road Organisation and NHIDCL to abide by the decision

taken in the Joint meeting held on 01.09.2025.

DEPONENT
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Verification

Verified at New Delhi on|$_MV"d06Z5 thatthe content of the above reply

affidavit is true and correct to the best of my knowledge and belief and nothing

material has aled therefrom.
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